
                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1522 of 2021 
GR Case No. 2462 of 2021 

U/S-341/326/294/506/34 of IPC 
 

ORDER 

 31.07.2021  

Seen the bail application vide No-445/2021 filed by 

the petitioner named Smt. Rumi Borah Das praying 

bail of accused persons, namely, Sri Krishna Keot and 

Sri Chintu Moni Das.  

Medical report of victim named Sri Bhoirab Borah as 

called earlier vide order dated-28.07.2021 is received 

today.  

Heard both the sides and perused the medical report 

of victim meticulously. 

By this order this Court proposed to dispose of the 

bail application filed for the accused persons, namely, 

Sri Krishna Keot and Sri Chintu Moni Das, who are 

languishing in judicial custody since from 28.07.2021 

in connection with this case registered under section-

341/326/294/506/34 of IPC.  

On perusal of the entire case record, it disclosed that 

the instant prosecution case sets in motion against 

the above named accused person on filing an ejahar 

by the informant named Smt. Monisha Borah alleging 

inter-alia that on 25.07.2021 in between 06:30 PM to 

07:00 PM, when she told her son named Sri Bhoirab 

Borah to buy betel nut from the nearby shop and 

when he went there the FIR named person Sri Mohit 

Sharma forcefully took her son near Kolibari water 

pump house and thereafter, FIR named accused Sri 

Cintumoni Das physically assaulted her son with 
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“Jelly” on his head from the backside, as a result of 

which her son sustained injuries on various parts of 

his body. It is further alleged that when she went to 

the house of accused Sri Cintumoni Das to inform the 

matter but another FIR named accused Sri Krishna 

Keot started using obscene words towards her. It is 

also alleged that both the accused persons also 

threatened her of dire consequences. Thereafter, due 

to the seriousness, her son named Sri Bhoirab Borah 

was admitted at Kanaklata Civil Hospital, Tezpur for 

his treatment. Accordingly, Tezpur PS Case No-1522 

of 2021 was registered u/s-341/326/294/506/34 of 

IPC and during investigation, the I/O has 

apprehended both the accused persons and 

produced them before this court on 28.07.2021 and 

since then they have been languishing in judicial 

custody.  

On 28.07.2021 the court has perused the case diary 

to decide the bail application of the above named 

accused persons and consequent to that bail 

application of both the accused persons was rejected 

as the medical report of the victim was not collected 

by the I/O.  

Today, on scrupulous perusal of injury report of the 

victim, it disclosed that the injury sustained by the 

victim appears to be simple in nature and 

accordingly, considering the nature of injury 

sustained by the victim, this court not finds anything 

implicating materials upon which it may be presumed 

that the accused persons may have committed the 

offence punishable under section-326/34 of IPC, 

rather the alleged offence as  
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per the medical report falls under the perview of 

Section-323 of IPC. The remaining offences are 

bailable in nature.    

The investigation of this case is pending at advance 

stage and there is no any evidence in the injury 

report which shows that the injury sustained by the 

victim may falls under section-326/34 of IPC. 

Therefore, all the aforesaid discussion and 

considering the period of detention as well as the 

present stage of the investigation, this court finds 

that release of the said accused shall not prejudice 

the investigation of the I/O.   

Accordingly, accused persons, namely, Sri Krishna 

Keot and Sri Chintu Moni Das is allowed to go on bail 

of Rs. 10,000/- (Rupees Ten Thousand) each 

with one surety of like amount i/d to jail hajot as 

fixed earlier. In the event of the release of the 

accused, they shall comply with the following 

conditions:-   

I) The accused shall not hamper or temper the 

investigation of the I.O. 

II) The accused shall not leave the local jurisdiction of 

the Court without prior permission of the O/C 

Tezpur PS. 

III) The accused shall co-operate with the I/O till the I.O 

concludes his investigation.  

IV) Accused persond shall not repeat similar types of 

offences after their release from judicial custody; 

Return back the case diary to the I/O. 

Inform all the concerned. 

     Sri N. J. Haque 
          Chief Judicial Magistrate 

                  Sonitpur, Tezpur 


